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pressed by the Congress Members
standing up.

ot wg formd : T o aqefY oy e
@l & ag P ¥ P @1 wg
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MR. SPEAKER: He had moved it.

Bo, it is withdrawn by leave of the
House.

The motion was, by leave,
withdrawn

1143 hrs.

DIRECT TAXES (AMENDMENT)
BILL®

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). [ beg to
move for leave to intrduce a Bill
further to amend the Income-tax Act,
1861, the Wealth-tax Act, 1857, the
Gift-tax Act. 1858 and the Companies
(Profits) Surtax Act, 1964 and to pro-
vide for certain related matters.

MR. SPEAKEFR :
is :

The question

“That leave be granted to intro-
duce a Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gifi-tax, 1838
and the Companies (Profits) Sur-
tax Act, 1064 and to provide for
certain related matters”.

The motion war adopted

SHRI YESHWANTRAQ CHAVAN:
I introducet the Bill
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l.l.“iﬂ.
Re. FLOODS IN SOME STATES
R e §8 dew e
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wr 7% fuq sea A awi & (7 =
%1 &1 31, &AW dm faae &1 wr faa
I H A ST IFTET X M
SHRI P. M MEHTA (Bhavnagar) :

With your permission, I would make

a submussion on the Narmada

v agpwm . @ & o ozrem
fome &7 fear o) @9 w9 weft
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*Published in Gasette of India Extraordinary, Part II, Section 2. dated

8rd September, 1073,

tIntroduced with the recommendation of the President.
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Immedisiely after the passage of
the Code of Criminal Procedure Bill,
I will allow one hour for brief
speeches, for two or three minutes
by members who are affected by the
recent floods in Gujarat and Rajasthan
to impress upon the Government the
need for appropriate action.

st gew W woww (i) ¢
OO WEIRG, ey TAW ¥ qAwdi 6 o
e fewr sl
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1148 hrs,

' CODE OF CRIMINAL PROCEDURE
BILL.—contd.

- CrLauses—contd.

" MR. SPEAKER: Further clause by
- .¢clause consideration of the Bfll to
law re-

as

. . consolidate and amend the

lating to Criminal Procedure,
< passed by Rajya Ssbha.

Bk R AT

in g crimjoal jail, shall be confined
in ’my reformatory established by

the State Government as a fit pheo .

for confinment, in which there are
means of suitable qhqipllm and
training in some branch of useful
industry or which is kept by a
person willing to obey such rules
as the State Government prescribes
with regard to the discipline snd
training of persons conflned therein.

(2) All persons confined under
this section shall be subject to the
sules so prescribed.

(3) This section shall not apply
to any place in which the Refor-
matory Schools Act 1897, is for the
wine peing in force”. (261)
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